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In the Uttarakhand High Court

Case No : Criminal Miscellaneous Application No. 1981 Of 2025

Faizan Khan Tour And Travels APPELLANT

Vs

Suresh Chandra RESPONDENT

Date of Decision : 10-11-2025

Acts Referred:
Negotiable Instruments Act, 1881 — Section 138

Citation : (2025) 11 UK CK 0047

Hon'ble Judges : Alok Kumar Verma, J

Bench : Single Bench

Advocate : Nishant Krishna Adhikari

Final Decision : Allowed

Judgement

Alok Kumar Verma, J

1. This Application has been filed to direct the learned IInd Additional Judicial
Magistrate, Dehradun, to conclude the proceedings of the Complaint Case
No.3688 of 2024, “Faizan Khan Tour and Travels vs. Suresh Chandra”, pending
under Section 138 of the Negotiable Instruments Act, 1881.

2. Heard Mr. Nishant Krishna Adhikari, learned counsel for the applicant.

3. In Indian Bank Association and Others vs. Union of India and Others, (2014) 5
SCC 590, the Hon’ble Supreme Court has directed all the Criminal Courts in the
country dealing with the cases under Section 138 of the Negotiable Instruments
Act, 1881 for speedy and expeditiously disposal of the cases falling under Section
138 of the Negotiable Instruments Act, 1881.

4. Keeping in mind the directions of the Hon’ble Supreme Court, the present
Application (C528 No.1981 of 2025) is allowed directing the learned IInd
Additional Judicial Magistrate, Dehradun to expedite the proceedings of the said
Complaint Case No.3688 of 2024 and conclude the proceedings as per law and as
expeditiously as possible without granting any unnecessary adjournment.
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